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. BEFOLE THZ CENTTAL ADRMINISTRATIVE TRIBUMAL
NE'{ BO/BAY BENCH '

O.A.ll6/9l,

Mrs. Harsha Ghildyal,

C/0.G.S.Walia,

Advocate High Court,

Office No.65, lst Floor,

Prabhat Centre, Near Fire- Stn.,

New Konkan Bhavan, :

New Bombay = 400 614. : .. Applicant

vs.

1. Union of India
through ’
Director General of
. Employment and Training,
Sharamshakti Bhavan,
Rafi Marg,
New Delhi 110 OOL.

2. Director,
Advance Tralnlng Institute,
..1ePurav Marg,
Slon, - : :
Bombay ~ 400 022. .~ v+ Respondents

Coram: Hon'ble ilember(A );Shri P,.5.Chaudhuri _
Hon'ble Member{J) Shri T.Chdndrasekhara Reddy

St et A= LSS

Mr.G.S.Walia
Advocate for the
Applicant.

 ORAL JUDGMENT: L Date: 4-4-1991
- {Per P.S.Chaudhuri,ember(A )

-This application under Section 19 of the

¥

- Administrafive Tribunals Act was filed on 1-4-1991,

In it the applicant who is working as Lkbrarian,

Advance Training Institute,Sion,Bombay is chéllenging

the orders. by which she is transferred from Bombay to

\

‘Hyderabad. . -

T 02/-



al |

2.. _i | Wheh this case is called béforé us for

.admissicn hearing, ir.G.S.\alia learned counsel .

: appears for the applicaii) On.instrUCtiqns,hgisubmits-

\

that the appllcant whx would llke to w1thiraw this

app11Catlon as she has deC1ded toﬁ proceed to
Hyderabad. : R .

3. In.view of th@sgcircumstances we?dispdsé
of this épplication by diémis;ing the same as -

-

withdrawn.

* T“t«v\*—v—% .., . '
(T.C.S.REDDY) (P.s (‘HAUDHURI)

Member(J) T Meﬂber(ﬁ)



